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Varun Mishra <varun@vmchambers.com>

O.A. 83/2025/EZ- Satam Patnaik v. State of Odisha & Ors.
Varun Mishra <varun@vmchambers.com> 10 September 2025 at 19:49
To: Satam Patnaik <satam.patnaik@gmail.com>

Dear Sir, 

Please find attached the counter affidavit of behalf of Respondent Nos. 4 and 6 in the captioned matter. 

Please note that this will be treated as proof of service.

Sincerely

Varun Mishra,
A-21 ,Basement,
Hakikat Rai Marg, 
Jangpura Extension, 
Delhi, 110014;
D-6, BJB Nagar,
Bhubaneshwar, 751014
Mob: +91 9953325221 
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